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TRIBUNAL'S ORDER IN O:A; NOS.: 381 /8: AND 368/01,

Dgted : 06.05.1998.

3 In O.A. No, 331/98 this Tribunal has passed

. an ex=parte order on 13.04.;998 directing the respondents -
to permit the spplicants to appeér in the wriigéﬁ iest | -
scheduled to be held on 18,04.1998 but theif results

should be kept in the sealed cﬁver.-

In O.A. No. 368/98 filed on 24.,04.1998 there
is a prayer for invcerim relief to permit the applicants --.
td appear in the supplementary written test to be ‘-
held by the respondents, - .. . ... . .. o m

2, . - . We have heard kmkhk the counsels-fax: ..

e Shri Suresh Kumar for the applicants in O.A. No. 331/98,
Shri M.S. Ramamurthy for the applicants in O.A. No,
368/98 and Shri V.S. Masurkar for the respondents, - -
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o
. .

for some time. There are many disputed om=tio questions
o~k
% of law to be decided in this O.As, which cannot be

ne ' et
. deeided at this stage. - .

3, - As far as the first case - 0.A, No, 331/98
is concerned, we have already granted an ad-interim - ..

N ordey as mentioned above, vhich has to be comtinued |
o o further orderor till the disposal of the O.A.“M.i'
At this. stage we cannot now decide-whether the applicants
in this case. would be entitled to be considered for ... .
regularisation or regular promotibn‘unless wo~decide.tho

O.A. on mexrits,
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, As ﬁa’r as %hé semna t‘ésﬁ = DAy Moo
36@)’99 48 consorned v tha éppliﬁants admi%edly
- d1d not apply for in sesponse to the meﬁisemm
Sssued in Jonvary 1996( Further, théy did not
~even gpprozch this Teibunal before the examimtﬁ.&n
- which was held on 18.94.1@96;5 *i‘hey hwa appmached
this :l‘ribunal tuch later by fﬂiﬁg this zs;spu@atioﬁ S
_' on 2&@64-;1998@ Honce, wo feol that 13 interim ordes -
| éaﬁ be- @rarsted in fovour of the appneahts in tmfs -
| aase* It howevoy they susceed dn thy il opd s . e
| @sﬁa’biﬁh that-they have a right to be called ifgz;z-i
| %e‘he written test, then they tan M

s the Tribunsl .

at the time of final dlepossl to direst the

‘fespémimts to hold & speciel test for them, That
question is Left open, which will be hesrd and

" disposed of at the time of finel hooring:  The
question of pernitting the applicants in O.A, Noy
368/98 to appear En the supplemontary exaninstion
that may be held, does-not arise, since the spplicents
did not approach this Tribunal prior to the holding
of the exenination on 18.,0%:1998, The supplementary
sxaninstion will be held due to certein contingéncles -
and the «appiicants-lin this eate %ﬁt @‘:Qt---beﬁeﬂﬁ#w R
of the samed - | . - . s

4, For thq dbove reasons, the ad-interim ovdey

D R v: Y

dated 13;.@4.1998 pagsad ﬁm Oshs Noy 331708 1% made
absolute t411 furthbr ordergor 4411 the disposal of .-
the O.A, No interih relicf in OuA. Nos 368/98.
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Since the quéstion of promotion of

: n“ﬂle applicants is there, particularly in view »
. of the earlier decision. of the Tribunal, we . L4,

direct that-both the 0.A @should be heard .
3

expeditinusly -at the admission stage .- Place
botti the 0.A3; for admission and £inal haaring on«"
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Li.ber‘ty to the applicants m both
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